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ORDER

PER: BENCH

1. These are the appeals filed by the assessee against the orders of the Id.
CIT(A), NFAC, Delhi both dated 27/01/2025 for the A.Y. 2021-22 and 2022-
23 respectively.

2. The assessee has sought adjournment. As it is noticed that the issue in these
appeals are very small. The adjournment application filed by the assessee is
rejected and the appeals disposed off.

3. It was put to the Id. CIT-DR that the adjustment as done in Section 143(1)

and denied under Section 154 is in respect of the exempt income claimed by
the assessee representing the partners' share of profit from the firm. It was
put to the Id. CIT-DR that as to how the said denial of the said exempt
income can be done in an intimation under Section 143(1) in so far as it does
not fall within prima facie adjustment as specified in the provisions of Section

143(1). It was submitted by the Id. CIT-DR that non-filing of the form shows
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that the firm has not filed the return and therefore, the income cannot be

granted as exempt. It was a submission that the adjustment is permissible.

We have considered the submissions. The firm having not filed its return

cannot make the claim of exemption in the hands of the partners, prima facie

adjustment which can be done in an intimation under Section 143(1) as the

adjustment as done in the intimation is found to be not falling within the

parameters of prima facie adjustment as required under the provisions of

Section 143(1), the intimation issued under Section 143(1) and the

consequential rectification denied, stands quashed.

In the result, both the appeals of the assessee are allowed.

Order announced in open court on 06/01/2026
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